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(SCHEDULE)

g Authoritys Sonepat Olo
ment, jana do

AFFIDAVIT

I, Sangeeta

DeP“‘i E\c[')ab&q' currently posted as Excise & Taxation Officer-cum-Assessin

sl 7 xcise & Taxation Commissioner (ST), Sonepat, Excise & Taxation Depart
emnly affirm and state as follows:

as, at the fast track commencement

sum of Rs.47,1 1,000/-.
n the documents

1. M/s Jai Sai Ram Steel Private Limited, the corporate debtor w
date, being the 05.08.2021, justly and truly indebted to me in the

In respect of my claim of the said sum or any part thereof, 1 have relied ©

)

specified below:

a). Order of Assessment Year 2014-15
b). Order of Assessment Year 2015-16

¢) Order of Assessment Year 2016-17
The said documents are true, valid and genuine to the best of my knowledge, information and

belief.
art thereof, 1 have not nor has any person, by my order, to my
f satisfaction or security

In respect of the said sum or any p
received any manner o

4.
knowledge or belief, for my use, had or
whatsoever, save and except the following:  =---=========" )
Solemnly, affirmed at Sonepat on 08.10.2021
>G_._ e gf”
Depongnt's Signatisg 1
ce
Lxci¥e & f “g?%m“ ¥
VERIFICATION » S@NEP A
verify and affirm that the contents of paragraph 1 to 4 of this
erial facts have been concealed

nent herein, above, do hereby

orrect to my knowledge and belief and no mat

I, the Depo
affidavit are true and ¢

therefrom.

Verified at Sonepat on H\@S\ Sfﬁgy&ft)cmber 2021
YR )
QF S \¥\
« "I D ) =
Before me, = S\ oy S Q'h
Notary/ Oath Commlssw‘:er\ o \ATT E S T E . é);foglﬁs_ lgngrq:’m::l
e 5 SONEPAT
19/ 1Y i i —
OTARY

ett. Sonenat
15114°%4/
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Excise g Taxation Departmcnt,llaryana
Sangeety 1y,

% a3, Excise & Ta
Axation Com ax

Missioner 1) ation ()mccr-cum-Asscssing Authority Office of Deputy Excise &

» Sonepat Excise & Taxation Department, Government of Haryana

To

Suni! Parkash Sharma
Interim Resolution Professional

Lower Ground Floor. J-12
s Il L, J 4 XL
" e angpura Ext

!’hone No. 011-41716695
xrpsunil.jaisairam@gmail.com

No. /TI (Ward-4), Dated

Subject NCLT case of M/s Jai Sai Ram Steel Private Limited. Vill Ahmedpur , Delhi Road,
Behind Deewan Farm, Sonepat. TIN-06443016801

Memo

As per public announcement treated 5.8.2021, an arrear of Rs. 47,11,000/- are outstanding
against M/s Jai Sai Ram Steel Private Limited, Sonepat, Vill Ahmedpur , Delhi Road, Behind Deewan
Farm, Sonepat. TIN-06443016801. The following documents are enclosed herewith for loading the claim of

this department:-

Performa form B

Affidavit

Copy of Assessment order 2014-15
Copy of Assessment order 2015-16
Copy of Assessment order 2016-17

SN

You are therefore, requested to please lodge the claim of department against the company.

_;E..o_\ ng'
(Sangeeta Da%as)
Excise & Taxation Officer-cum

Assessing Authority, Sonepat
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(SCHEDULE)

. I'ORM B
OF OF CLAIM BY OPERATIONAL

(Under Regulation 7

CREDITORS EXCEPT WORKMEN AND EMPLOYEES

of the Insolvenev
Y the Insolvency and Bankr uptcy Board of India (Fast Track Insolvency R

esolution

Process
rocess for Corporate Persons) Regulations, 2017)

To
The Interi i
erim Resolution Professional / Resolution Professional
Sunil Parkash Sharma
R . .
esolution Professional- M/s Jai Sai Ram Steel Private Limited
IBBI Regn No. IBBI/IPA-002/IP-N00551/2017-18/11726

Regd e-mail:adv.sunilprakash@gmail.com

[Date]

Regd Address:- Lower Ground Floor, E-25, Lajpat Nagar-3, New Delhi-24

Communication Address:

Fower_ ‘G‘rOl_md Floor, J-12, Jangpura Extension,
irpsunil jaisairam@gmail.com

From

Assessing Authority, Ward-4, Sonepat,

New Delhi-14, Phone No.

011-41716695

HUDA Complex, Near Mapsko City, Sector-27, Bahalgarh Road, Sonepat.

Subject: Submission of proof of claim.

Madam/Sir,

I Excise & Taxation Officer-cum-A
Government of Haryana hereby submit t
M/s Jai Sai Ram Steel Private Limited. The

ssessing Authority, Sonepat, E
his proof of claim in respect of the fast track pro

details for the same are set out below:

xcise & Taxation Department,
cess in the case of

EARTICULARS

Assessing Authority, Sonepat (Excise

P\JAME OF OPERATIONAL CREDITOR

& Taxation Department, Govt. of
Haryana)

2. IDENTIFICATION NUMBER OF

IOPERATIONAL CREDITOR

IF AN INCORPORATED BODY PROVIDE
IDENTIFICATION NUMBER AND PROOF OF
INCORPORATION. IF A PARTNERSHIP

INDIVIDUAL
PROVIDE IDENTIFICATION RECORDS* OF ALL THE

OR

PARTNERS OR THE INDIVIDUAL)
B. IADDRESS ~ AND EMAIL

IOPERATIONAL
ICREDITOR FOR CORRESPONDENCE

ADDRESS  OF

O/ Dy. Excise & Taxation
Commissioner (ST), HUDA Building,
Sector-27, Near  Mapsko  City.
Bahalgarh Road, Sonepat, E-mail ID:

detcstson@gmail.com  and  detcst-
snp.etd@hry.gov.in
A.Year 2014-15 Rs. 897485/-

TOTAL AMOUNT OF CLAIM
INCLUDING ANY INTEREST AS AT THE FAST

TRACK ,
COMMENCEMENT DATE)

Interest Rs. 897485/-

A.Year 2015-16 Rs. 1025569/-

Interest Rs. 1025569/-

A.. Year 2016-17 Rs. 684072/-

Interest Rs. 180820/-

"Il:otall Tax+Intt  Rs. 4711000/-

otal claim under HVAT/ i

Rs. 2607126/ and Intt. Rsf:zTO;‘;‘;;;-r

Total 4741000/~ \J
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5. DETAILS OF Docu
WHICH THE DEBT C

hed.

MEN
TS BY REFERENCE TO Copy of Assessment Orders Attac

AN BE SUBSTANTIATED.

. DETAILS OF
A
RECORD b

OF PENDE
ENDENCY OR ORDER oF suir OR

ARBITRATION PROCEEDINGS /

PARTICULARS

ISPUTE AS WELL AS THE

7. [DETAI

LS OF HOW AND WHEN DEBT INCURRED |Demand raised by th¢ oy
Order 2014-15 Disposal NO: e ord r
ated 22.03.2018, Assessment % 0
2015- isposal No.1392 da
015-16 Disp rder 2016-

28.03.2019 and Assessment 0 5
s 17 Disposal No.1500 dated 28.01.20
. |DETAILS OF ANY MUTUAL CREDIT, MUTUAL [-----=-=-==" N.A-memre=er=""
DEBTS,OR  OTHER MUTUAL
DEALINGS BETWEEN THE
ICORPORATE DEBTOR AND THE CREDITOR
WHICH MAY BE SET-OFF AGAINST THE CLAIM
[—
9. IDETAILS OF ANY RETENTION OF TITLE |- N
IARRANGEMENTS IN RESPECT OF GOODS
OR
PROPERTIES TO WHICH THE CLAIM REFERS
10. DETAILS OF THE BANK ACCOUNT TO WHICH 0040-5]-102-99-5] VAT
THE 0040-51-101-99-51 CST
IAMOUNT OF THE CLAIM OR ANY PART [E-Treasury Govt. of Haryana through e-
THEREOF CAN lgrass
BE TRANSFERRED PURSUANT TO A
RESOLUTION PLAN
11. LIST OF DOCUMENTS ATTACHED TO THIS Order of Assessment Year 2014-15,
PROOF OF Order of Assessment Year 2015-16
CLAIM IN ORDER TO PROVE THE EXISTENCE [Order of assessment year 2016-17
IAND
INON-PAYMENT OF CLAIM DUE TO THE
OPERATIONAL
ICREDITOR
= _ .

) Stamp Signature
GEETA DABAS, ASSESSING AUTHORITY, SONIPAT

Name in BLOCK LETTERS :- SAN

Position with or in relation to creditor

y. Excise & Taxation Commissioner (ST), HUDA Complex, Near

Address of person signing :- O/o D

Mapsko City, Sector-27, Sonepat
*PAN number, passport, AADHAAR Card or the identity card issued by the Election Commission of India
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VAT N-4
(See rule 39)
N NOTICE OF DEMAND
Oifice of Taxing Authority,
District Sonepat

To

M/s Jai Sei Ram Steel Pvt. Ltd, Village Ahmedpur Road, Sonepat
TIN-06443016801 A. Year 2015-16

You are hereby informed that you are liable to pay a sum of Rupces 78936/~ under
Haryana Value Added Tax .ct, 2003 as Tax (as per order/-), penalty (as per order),
interest (as per order/-) and Rupees 1025568/~ under CST Act, 1956 as Tax (NIL/-)s
penalty (WIL), interest (NIL) vide order dated 29.03.2019 and copy of the order Is
enclosed.

2. You are hereby directed to pay the sum of Rs. 1104504/- (in figures) Rupees Eleven
lac four thousand five hundred four only, in the Treasury/State Bank of India or
its subsidiary or other authorized bank at Sonepat within 30 days of the receipt of
this notice and furnish the proof of payment to the undersigned within ten days from

the date of payment.
3. A Challan form VAT C-1 is enclosed for the purpose.

Date: 29.03.2019 Signatu W rete
Taxin thority, Sonepat

\\_\‘ \

\O
N/
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EXCISE & TAXATION DEPARTMENT
.ASSESSING

BEFORE ASEEM SIWACH, EXCISE & TAXATION OFFICER-CUM
AUTHORITY, SONIPAT
M/s Jai Sai Ram Steel Pvt. Ltd., village Ahmadpur,

Name and address of the firm
Sonipat

gigltus 06443016801/ CST-16801

. Pvt. Ltd. Concern &
Nature of Business. Manufacturer of Ferrous & Non Ferrous (Iron

_ Steel)
Accounting Period . FYear ' '
Accounts produced. . Cash Book, Ledger. Sales/ Purchase, vouchers €tC:
Ygear of assessment : 2015-16
Disposal No. & Date - 1392/29.03.2019 S
ASSESSMENT ORDER UNDER THE HARYANA VALUE ADDED TAX ACT, 2003: -
Act, 2003

This order of assessment arises under section 15(3) of the Haryana value Added Tax
st the dealer under

(hereinafter called the Act) as a result thereof proceeding were initiated again
sub-section (2) of Section 15 of the Act for the period mentioned above.

f assessment file has revealed that the dealer has filed all the
cedont

quarterly returns in form

A perusal 0
he file. Summary of the

VAT R-1 duly signed by authorized signatory of the firm which is pla

der sub-section (2) of

The returns filed for the
5 of the Act ibid. Therefore, a statutory notice inform VAT N-2 was issued and served
and subsequent proceeding

returns is placed on file.
year 2015-16 have been selected for scrutiny un

section 1
upon the dealer which is placed on the file. In response to tiis notice
present today along with complete

initiated, Sh. Bali Ram, Advocate on behalf of the firm is finaily’

account books/ relevant record of this case.

urer of Ferrous & Non Ferrous (Iron & Steel) and the business premises

The dealer is a Manufact
d the

of the said firm is situated at Village Ahmadpur, Delhi Road, Sonepat. The dealer has file

annual return R-2 and submit copy of Balance Sheet with annual return.
The dealer has claimed input tax credit amounting to Rs.2781602/- on the purchases made from
VAT dealers. There was mismatch in purchase/sale and details is as follows:-

d in the input of the dealer involving taxx amount of Rs.86925/- tax amount.

A mismatch was foun
This input is reduced from the allowable input of the dealer. Rest of the purchases tally from the

returns of the selling dealer. The case is to he assessed after reducing R<.86925/- from the input
There was also a mismatch in purchase and it was found that the Selling dealer had shown sells

higher than the purchaser claimed in returns by Rs.526247/-. The figure is due clerical error. This

figure is added to G.T.O of the dealer.

The dealer has supressed sale worth Rs.526247/-. The VAT N-3 was iss
: ' . ued to t ;
are placed on file. But not reply has been received. Thus, thr Ity Wag ?md:cigj Wuh'Ch
pon

the dealer.
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Tro.re is some di i -
e difference in sale in return and book version. The dealer has filed a reconciliaion I

statement which is placed on file after due verification.

etail and keeping in view of the above facts and

The case has been examined by me in d
observations, assessment is computed as under:-

e i

. H .
‘rAdd mismatch figure in GTO 52624700 _—
|GTO determined 70105819.00 /,__//4
|Less 155 T | 44R6370600y - |
- ; 25242113.00] I '
LessTTO @ 5.25% 754392300 ~396055.96)
L ] 17698190.00 //5.1*
LesTO@% 1717194300 B
Tax on mismatch figure 526247.00| .
| ‘ TTO/Tax Assessed 1280965-11
5000.00 |

Add penalty u/s 40 /’//
, = 78936.00
. Add enalty u/s 38 supress oi sale //4
== : "j 1364901.11

Total]
|

| a78160200]  ———
i Input tax disallowed due to mismatch 86925.00 ﬂ/,_’
269467700

2694677.00

allowable input tax

= _ 2694677.00
T ' 1329775.89 |
S —— e 4 o q0871
Loss adjusted under C87 ACt] ) 1408715 |
78936/

— - )
Ta)gp_ue
s.78936/- only alongwith the copy of order.

(Asee iwach)

Pronounced: Sonepat
dated Excise & T Officer-cum-
. Assessing Authority, Sonepat

Part B:- UNDER THE CENTRAL SALES TAX ACT, 1956:-
facts of the case are same as

Present Sh. Bali Ram, Advocate on behalf of the firm. The
discussed in detail under Haryana Value Added Tax Act, 2003. The dealer has filed all the returns
state sales to the tune of Rs.44863706/- during the year under Central

in time showing the inter
Act. Account books have been examined in detail and assessment is computed as under:-

Issue TDN & Challan of R

I —————— ]

|GTO 44863706.00

TTO @5.25% 44863706.00 | 2355344

. o Less__adjusted from VAT 1329776
Tax Due 1025568 |

Issue tax demand notice and challan
allowed for submission of short C forms.

Pronounced: Sonepat
Dated 29.03.2019 o puth e, Excise & Tafation Officer-cum-
'S A F  Assessing Authority, Sonepat
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Office of Taxing Authority,

VAT N-4
(See rule 39)
NOTICE OF DEMAND

District Sonepat

To

Date: 28.01.2020 Sign

M/s Jai Sai Ram Steel Pvt. Ltd., Village Ahmedpur Road, Sonepat
TIN-06443016801 A. Year 2016-17

aryana
You are hereby informed that you are liable to pay a sum of Rupees 429015/ u rtlg:erstﬂ (;Z per
Value Added Tax Act, 2003 as Tax (as per order/-), penalty (as Per order), lrelnalty (as per
order/-) and Rupees 263157/~ under CST Act, 1956 as Tax (as per order/'):dir is enclosed.
order), interest (as per order) vide order dated 28.01.2020 ‘and' copy of the or Six lakh pinty
You are hereby directed to pay the sum of Rs. 692172/~ (in figures) Rupees f India or its
two thousand one hundred seventy two only, in the Treasury/Stateé Bankf fh - otice an
subsidiary or other authorized bank at Sonepat within 30 days of the receipt O ¢ 1 ent
furnish the proof of payment to the undersigned within ten day® from the dat : payment

A Challan form VAT C-1 is enclosed for the purpose.

Taxing Authority, Sonepat
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BEFORE ASEEM SMACSX}%I{SCE & TAXATION DEPARTMENT
» EXCISE & TAXATION OFFICER-CUM-ASSESSING AUTHORITY,

SONIPAT
Name and address of the firm s
M/s Jai Sai Ram Steel Pvt. Ltd., Village Ahmadpur;
TIN Sonipat
Status : 06443016801/ CST-16801
Nature of Busi Pvt. Ltd. Concern
usiness. Manufacturer of Ferrous & Non Ferrous (Iron &
ﬁccoundng Period " F Yeasrt.eel)
ce DA
v ounts produced. . Cash Book, Ledger, Sales/ purchase, Vouchers etc,
ear of assessment . 2016-17
DlSpOSEll No. & Date - 1500/28.01.2020 e
ASSESSMENT ORDER UNDER THE TIARYANA VALUE ADDED TAX ACT, 2003: _
d Tax Act, 2003

tion 15(3) of the Haryana value Adde

st the dealer under

This order of assessment arises under sec
(hereinafter called the Act) as a result thereof proceeding were initiated again

sub-section (2) of Section 15 of the Act for the period mentioned above.
A perusal of assessment file has revealed that the dealer has filed all the quarterly returns in form
VAT R-1 duly signed by authorized signatory of the firm which is placed on the file. Summary of the
ub-section (2) of

returns is placed on file.
d and served

The returns filed for the year 2016-17 have been selected for serutiny under S
section 15 of the Act ibid. Therefore, a statutory notice inform VAT N-2 was is
ed on the file. In response to this notice and subsequent proceeding
firm is finally present today along with complete

sue

upon the dealer which is plac
initiated, Sh. Bali Ram, Advocate on behalf of the
account books/ relevant record of this case.

a Manufacturer of Ferrous & Non Ferrous (Iron & Steel) and the business premises of
s situated at Village Ahmadpur, Delhi Road, Sonepat. The dealer has filed the annual

bmit copy of Balance Sheet with annual return.
o Rs.671263/- on the purchases made from VAT

dealer has produced VAT C-4 alongwith the

and input is allowable to the dealer.

The dealer is
the said firm i
return R-2 and su
aler has claimed input tax credit amounting t
There was mismatch in purchase and the

n of the seller dealer which are placed on file
] and keeping in view of the above facts and

The de
dealers.
conformatio

he case has been examined by me in detai

observations, assessment is computed as under:-
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25476558.00

GTO
Less ISS
® 7492432.00
. 17984126.00
Less TTO @ 4.20% against VAT d-1 placed onf ile 2789438"00 117156.40
15194688.00
Less TTO @5% 15194688.00 75973440
(
TTO/Tax Assessed 37689080
, 55000.00
Add penalty for late filling of VAT R-2 2109080
Total 93180
INPUTTAX
Input claimed 670243.00 670243'00
Total (Input Tax+brought forward) 670243.00 261 647.80
Tax due 159268
420915.796

Add intt on short payment
Total amount due

[ssue TDN & Challan of Rs.

Pronounced: Sonepat
dated

ER THE CENT. E

Part B:-
h. Bali Ram, Advocate on behalf of th
d Tax Act, 2003

e tune of Rs.44
<amined in detail angd assessmern

Present S
detail under Haryan
showing the inter stateé $
Account books have been e

a Value Adde
ales to th

420916/- only alongwith the cop

e firm. The fac
. The dea
863706/- durin

y of order

wach)
ton Officer-cum-

Excise & T
thority, Sonepat

Assessing AU
6:-

ts of the case a
ler has filed all the
g the year un
nder:-

.

re same as discussec
returns in time
der Central Act.

t is computed as U

GTO 7492432.00
TTO @5.25% 7492432.00 149848.64
Tax Due 149848
Add intt on short payment 113309
263157

Total amount due

Issue TDN & Chall

Pronounced: Sonepat
Dated 29.03.2019

an of Rs.263157/- only alongwith the copy of order.

(Ase ach)
Excise & Tafdtion Officer-cum-

Assessing Authority, Sonepat
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oErUISE RSECIN Bt . |
EID BIAN, k78 sk GARSINVI Gr b b LANMAEBESEIIG PTHOBTT Y SAOAT

wame and address of the firg . Mk 4l &,
i © M ar S B Steed P, §a4,, Yillage Abnadpus,
N f/mt,'ﬂ;!
[ 0648305624911 €S 1-16901
S’mm» g CPsL L Congern
Nature of Business. . b ; v

watur JUSINECSS C Manufactuser of Ferrous & Non Ferrons (Sron &

' ‘ el
Accounting Period © b ear
’ . wiley

Accounts produce ¢ (7 ;
accounlsprodiiced - Cash Book. Ledger, Sales) Purchase. Vouchers etc.
Year of dssessnien o 2014435

¢ al N : i
Disposal No, & Date : V03 dated 2203, 1014

ASSESSMENT ORDER UNDER THE HAR A5/ ALK ADDES) TAX ACT. 20032

This order of assessment arises under wection 1503) of 1he Haryana Value fdded Tax Act. 2005
o1 the dealer under

(hereinafter called the Act ) as @ result thereof proceeding were initiated againg

sub-section (2) of Section 15 of the Act for the period mer tioned zbove.

A perusal of assessment file has revealed that the dealer §as filed 4l the guanerly resns in 107
- . . ’ - ’ . 7 ‘e Z v £
VAT R-) d:_;ly signed by authorized signatory of the firm which is placed on the file, Summary ¢
the returns is placed on file.
The returns filed for the year 2014-15 hasve been select o for seruting under sub-section (2) 0F
section 15 of the Act ibid, Therefore. a statutory notice nform VAT N-2 was issued and served
upon the dealer which is placed on the file, In response o this notice znd subsequent proceeding
no W f:h C{)mplftf—'

initiated. Sh. Bali Ram. Advocate on behalf of the firm is inally present todzy zlong

account books/ relevant record of this case,

for

¢ business premises 0Of
¢ has filed the annual

The dealer is a Manufacturer of Ferrous & Non Ferrous (1 on & Steel) and th
the said firm s situated at Village Ahmadpur, Delhi Rozd Sonepat, The dezle
return R-2 and submit copy of Balance Sheet with annuzl s zurm.

e

The dealer has claimed input tax credit amounting to Re 2311732/- on the purchases made from

VAT dealers. The dealer has submitted VAT C-4 centificates and original tax invoices 1o substantiate
his claim of input tax credit worth Rs.2311732/-. Letters voere sent to various DETC Offices in the
State 10 cross serify the purchases of the dealers from ihe retums’ sale lists of the selling VAT
dealers. But the said purchase cross verification report hasve not vet been received from many of the
districts. In the event of the any adserse cross serificatic n report. input tax allowed 1o the dealer
shall be recovered and appropriate action againi the deal :r will be taken as per provisions of the
HVAT Act. 2003,

There is some difference in sale in return and book
statement which is placed on file after due verification.

vers'on. The dealer has filed a reconciliaion
The case has been examined by me in detail and kezping in view of the above facts and

observations. assessment is computed as under:-

71733166
47195171
24537993
24337995 1226899

Tax Assessed 1226899

G 1.0

|.ess: Iss Sale

(]
tn
tad
th

Less: TTO « 3% (Ingot & Bar)

4
Nl
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m‘l’llT TAX CREDIT
fotal Input allowed as per VAT C-4 &

Bills produced by the dealer HELAGECY
Input allowable I 1311732
) b YA
21
Excess brought forward from -83—-:-—2
previous year dis no. 582
2396071
(@
Le:s: Tax Assessed 1226899
1169172
1169172

Adj. In CST

Excess Rs.1169172/- is adjusted under CST Act..

Issue copy of order.

Pronounced: Sonepat & & : :
Dated 22.03.2018 ) E) cis&% Taxation Offider-cum-
£ ssessing Authority, Sonepat

Part B:- UNDER THE CENTRAL SALES TAX ACT. 1956:-

Present Sh. Bali Ram. Advocate on behalf of the firm. The facts of the case are same as discussed
in detail under laryana Value Added Tax Act, 2003. The dealer has filed all the returns in 1me
showing the inter state sales to the tune of Rs.47195171/- luring the year under Central Act.

In support of sales conducted at concessional rate of tax the dealer has submitted -C* Forms worth
Rs 9770040/ which are placed on the file and veritied fror TINXYS

Account books have been examined in detail and assessme:nt is computed as under:-

GT.O/ISS . 47195171
Less: TTO ‘@2% against C 9770040 195400

form placed on file and
verified from TINXYS

TTO @5% (short C form) 37425131 | 1871257
Tax Assessed | 2066657"

Less: adjusted from VAT 1169172

Tax Due 897485

[ssue tax demand notice and challan for Rs.897485/- only alongwith copy of order. 90 dayvs time

allowed for submission of short C forms.

Pronounced: Sonepat ~ \(Aydenm Siwach) -

Dated 22.03.2018 Excis ation Officencum-

Assessing Authority, Sonepat
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